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FINANCE DEPARTMENT
NOTIFICATION
Shimla, the 27th August, 2026

No. Fin-2-C(12)-1/2026.—Government of Himachal Pradesh hereby notifies the Re-issue
of 7.56% Himachal Pradesh SGS 2039, issued on July 08, 2026 for an aggregate amount of I700
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crore (Nominal). The sale will be subject to the terms and conditions spelt out in this notification
(called specific Notification) as also the terms and conditions specified in the General Notification
No. Fin-2C(12)-11/2003, dated November 06, 2025 of Government of Himachal Pradesh.

Object of the Loan

1. (i) The proceed of the State Government Securities will be utilize for the
development programme of the State of Himachal Pradesh.

(i1)) Consent of Central Government has been obtained to the floatation of this loan as
required by Article 293(3) of the Constitution of India.

Method of Issue

2. Government Stock will be sold through the Reserve Bank of India, Mumbai Office
(PDO) Fort, Mumbai- 400 001 by auction in the manner as prescribed in paragraph 6.1 of the
General Notification No. Fin-2-C(12)-11/2003 dated November 06, 2025 at a coupon rate to be
determined by the Reserve Bank of India at the Price based auction under multiple price formats.

Allotment to Non-competitive Bidders

3. The Government Stock up to 10 % of the notified amount of the sale will be allotted to
eligible individuals and institutions subject to a maximum limit of 1 % of the notified amount for a
single bid as per the Revised Scheme for Non-competitive Bidding Facility in the Auctions of State
Government Securities of the General Notification (Annexure—II).

Place and Date of Auction

4. The auction will be conducted by the Reserve Bank of India, at its Mumbai Office,
Fort, Mumbai - 400 001 on September 01, 2026. Bids for the auction should be submitted in
electronic format, on the Reserve Bank of India Core Banking Solution (E-Kuber) system as stated
below on September 01, 2026.

(@) The competitive bids shall be submitted electronically on the Reserve Bank
of India Core Banking Solution (E-Kuber) system between 10.30 A.M. and
11.30 A.M.

(b) The non-competitive bids shall be submitted electronically on the Reserve Bank
of India Core Banking Solution (E-Kuber) system between 10.30 A.M. and
11.00 A.M.

Result of the Auction

5. The result of the auction shall be displayed by the Reserve Bank of India on its website
on the same day. The payment by successful bidders will be on September 02, 2026.

Method of Payment

6. Successful bidders will make payments on September 02, 2026 before close of banking
hours by means of cash, bankers' cheque/pay order, demand draft payable at Reserve Bank of India,
Mumbai/ New Delhi or a cheque drawn on their account with Reserve Bank of India, Mumbai
(Fort) /New Delhi.
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Tenure

7. The Stock will be of 13-year tenure from the date of commencement on July 08, 2026
Date of Repayment

8.  The loan will be repaid at par on July 08, 2039

Rate of Interest

9. Interest at the rate of 7.56% per annum will accrue on the nominal value of the stock
from the date of original issue date and will be paid half yearly on January 08 and July 08.

Eligibility of Securities

10. The investment in Government Stock will be reckoned as an eligible investment in
Government Securities by banks for the purpose of Statutory Liquidity Ratio (SLR) under Section
24 of the Banking Regulation Act, 1949. The stocks will qualify for the ready forward facility.

By order and in the name of the Governor of Himachal Pradesh

Sd/-
(DEVESH KUMAR, 1AS),
Principal Secretary (Finance).

OFFICE OF THE DISTRICT MAGISTRATE, DISTRICT SIRMAUR AT NAHAN, H.P.
ORDER
Nahan, the 27th August, 2026

No. Vividh-4(8)Parking/2026-7812.—Whereas, the Sub-Divisional Officer (C), Paonta
Sahib has requested for restricting the movement of mining trucks/heavy goods vehicles on the
shortcut route from Puruwala Kanshipur to Badripur Chowk via Santoshgarh including
Bridge over Jamboo Khala.

Whereas, the Deputy Superintendent of Police, Paonta Sahib has reported that the
movement of such vehicles on aforesaid route is causing traffic, obstruction, excessive noise, public
nuisance and a serious threat to local residents, because the said route passes through a
residential/local area.

And whereas, the Executive Engineer, HPPWD Paonta Sahib has intimated that the Bridge
over Jamboo Khala situated on the said route is not designated/structurally compatible for the
movement of heavily loaded mining trucks and other heavy goods vehicles. It is reported that the
continued movement of such vehicles may cause damage to the bridge and pose a serious danger to
human life and public property.

Whereas, in view of the above, the SDM of Paonta Sahib has submitted the following points
for consideration and the issuance of appropriate orders:
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1. Prohibiting the entry and movement of mining trucks, dumpers, tippers, multi-axle
vehicles and other heavy goods vehicles carrying mining material—whether laden or
unladen—on the route from Badripur to Puruwala via Santoshgarh, including the
bridge over Jamboo Khala, in both directions.

2. Directing all such vehicles to use the designated alternative route via NH-907 instead
of the aforementioned route.

3. Directing the Police Department to install barricades and checkpoints at suitable
locations to strictly enforce these restrictions.

4. Directing the HPPWD to install mandatory traffic signs, load-limit boards, and
advance warning signs at both approaches to the bridge and other relevant junctions, in
accordance with Section 116 of the Motor Vehicles Act, 1988.

Therefore, I, Priyanka Verma, 1AS, District Magistrate, District Sirmaur at Nahan in exercise
of the powers vested in me under section 115 of Motor Vehicle Act, 1988 do hereby order that the
movement of mining material-carrying vehicles i.e. Truck, Tipper, Dumper, Tippers & Multi-axle
etc. and other heavy vehicles whether laden or unladen are restricted from Badripur Chowk to
Puruwala Kanshipur via Santoshgarh including Bridge over Jamboo Khala in both directions.
However, the movement of such type vehicles are only allowed through NH-907 in Paonta Sahib.

Any violation of this order shall be dealt with under the law.
Sd/-

(PRIYANKA VERMA, 1AS),
District Magistrate, District Sirmaur.

In the Court of Sub-Divisional Magistrate, Bhattiyat at Chowari,
District Chamba (H.P.)
In the matter of :

Smt. Tilko Devi d/o Sh. Singho, r/o Village Baingla, P.O. Malunda, Tehsil Bhattiyat,
District Chamba (H.P.).

Versus
General Public

Subject.—Proclamation for the delayed birth registration under Section 13(3) of the Registration
of Births and Deaths Act, 1969.

Whereas, an application of Smt. Tilko Devi d/o Sh. Singho, r/o Village Baingla, P.O.
Malunda, Tehsil Bhattiyat, District Chamba (H.P.) has been received in this office through
Additinal registrar (Birth & Death)-cum-Medical Officer of Health Chamba, Distt. Chamba (H.P.)
for the delayed registration of her birth in accordance with Section 13(3) of the Registration of
Births and Deaths Act, 1969.

Whereas, it has been stated in the application that Smt. Tilko Devi was born on 01-07-1962,
but the registration of her birth could not be done within the prescribed period as stipulated under
the Act and Rules made thereunder.
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Now, therefore, in order to verify and confirm the accuracy of the information provided this
proclamation is hereby issued for the general information of the public at large. Any person having
any objection or relevant information with regard to the delayed registration of the aforesaid birth is
hereby called upon to submit the same in writing to the undersigned within 30 (thirty) days from
the date of issuance of this notice.

In case no objection is received within the stipulated period, it shall be presumed that no
objection exists, and the matter shall be proceeded with further in accordance with law.

Issued under my hand and seal on this 17th day of August, 2026.

Seal. Sd/-
Sub-Divisional Magistrate,
Bhattiyat, Distt. Chamba (H.P.).

In the Court of Sub-Divisional Magistrate, Bhattiyat at Chowari,
District Chamba (H.P.)
In the matter of :

Smt. Shakuntla Devi d/o Sh. Dharam Singh, r/o Village Doth, P.O. Raipur, Tehsil Bhattiyat,
Distt. Chamba (H.P.)

Versus
General Public

Subject.—Proclamation for the delayed birth registration under Section 13(3) of the Registration
of Births and Deaths Act, 1969.

Whereas, an application of Smt. Shakuntla Devi d/o Sh. Dharam Singh, r/o Village Doth,
P.O. Raipur, Tehsil Bhattiyat, Distt. Chamba (H.P.) has been received in this office through
Additinal registrar (Birth & Death)-cum-Medical Officer of Health Chamba, Distt. Chamba (H.P.)
for the delayed registration of her birth in accordance with Section 13(3) of the Registration of
Births and Deaths Act, 1969.

Whereas, it has been stated in the application that Smt. Shakuntla Devi was born on 04-07-
1966, but the registration of her birth could not be done within the prescribed period as stipulated
under the Act and Rules made thereunder.

Now, therefore, in order to verify and confirm the accuracy of the information provided this
proclamation is hereby issued for the general information of the public at large. Any person having
any objection or relevant information with regard to the delayed registration of the aforesaid birth is
hereby called upon to submit the same in writing to the undersigned within 30 (thirty) days from
the date of issuance of this notice.

In case no objection is received within the stipulated period, it shall be presumed that no
objection exists, and the matter shall be proceeded with further in accordance with law.

Issued under my hand and seal on this 14th day of August, 2026.

Seal. Sd/-
Sub-Divisional Magistrate,
Bhattiyat, Distt. Chamba (H.P.).
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In the Court of Sub-Divisional Magistrate, Exercising the Power of Marriage Officer
Jawalamukhi, Distt. Kangra (H.P.)

In the matter of :

1. Anoop kumar aged 34 years s/o Sh. Jagdish Chand, r/o Village Bahni, P.O. Kathog,
Tehsil Jawalamukhi, Distt. Kangra, H.P.

2. Asha Kumari aged 23 years d/o Sh. Khedan Sharma, r/o Village Baijnathpur, Ward
No. 23, P.O. Baijnathpur, Tehsil Satar Kataiya, Distt. Saharsa, Block Bihar. _Applicants.

Versus
General Public .. Respondents.
Subject.—Notice for registration of Marriage under Special Marriage Act, 1954.

The above applicants have filed an application u/s 16 of Special Marriage Act, 1954
alongwith affidavits and supporting documents in the court of undersigned in which they have
stated that they have solemnized their marriage on 16-12-2025 at "Nagani Mata Temple Sapri"
Tehsil Jawalamukhi, Distt. Kangra, H.P. and they are living as husband and wife since then, hence
their marriage may be registered.

Therefore, the general public is hereby informed through this notice that if any person who
have any objection regarding this marriage can file the objections personally or in writing before
this office on or before 26-09-2026 at 11.00 A.M. The objection(s) after 26-09-2026 at 11.00 A.M.
will not entertained by this office and then the marriage will be registered according as per the law
prescribed.

Issued on this day 14th day of August, 2026 under my hand and seal of this office.
Seal. Sd/-

Sub-Divisional Magistrate-cum- Marriage Officer,
Jawalamukhi, Distt. Kangra( H.P.).

In the Court of Sub-Divisional Magistrate, Exercising the Power of Marriage Officer
Jawalamukhi, Distt. Kangra (H.P.)
In the matter of :

1. Rohit Kumar aged 21 years s/o Sh. Khushi Ram, r/o Village Ward No. 4,
Jawalamukhi, P.O. & Tehsil Jawalamukhi, Distt. Kangra, H.P.

2. Nanshi aged 20 years d/o Sh. Tilak Raj, r/o Village Gharoon, P.O. Dohag Dehrian,
Tehsil Jawalamukhi, Distt. Kangra, H.P. _Applicants.

Versus
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General Public .. Respondent.

Subject.—Notice for registration of Marriage under Special Marriage Act, 1954.

The above applicants have filed an application u/s 16 of Special Marriage Act, 1954
alongwith affidavits and supporting documents in the court of undersigned in which they have
stated that they have solemnized their marriage on 25-04-2026 at Village Dohag Dehrian,Tehsil
Jawalamukhi, Distt. Kangra, H.P. and they are living as husband and wife since then, hence their
marriage may be registered.

Therefore, the general public is hereby informed through this notice that if any person who
have any objection regarding this marriage can file the objections personally or in writing before
this office on or before 25-09-2026 at 11.00 A.M. The objection(s) after 25-09-2026 at 11.00 A.M.
will not entertained by this office and then the marriage will be registered according as per the law
prescribed.

Issued on this day 14th day of August, 2026 under my hand and seal of this office.

Seal. Sd/-
Sub-Divisional Magistrate-cam- Marriage Officer,
Jawalamukhi, Distt. Kangra( H.P.).

In the Court of Sub-Divisional Magistrate, Exercising the Power of Marriage Officer
Jawalamukhi, Distt. Kangra (H.P.)

In the matter of :

1. Pankaj Kumar aged 40 years s/o Sh. Dev Raj, r/o Village Jhaniara Kaleshwar, P.O.
Lower Ghallour, Tehsil Jawalamukhi, Distt. Kangra, H.P.

2. Anjna Kumari aged 37 years d/o Sh. Jagdish Chand, r/o Village Purtiala, P.O. Kohala,
Tehsil Jawalamukhi, Distt. Kangra, H.P. _Applicants.

Versus
General Public .. Respondents.
Subject.—Notice for registration of Marriage under Special Marriage Act, 1954.

The above applicants have filed an application u/s 16 of Special Marriage Act, 1954
alongwith affidavits and supporting documents in the court of undersigned in which they have
stated that they have solemnized their marriage on 15-04-2026 at Village Jhaniara Kalsehwar, P.O.
Lower Ghallour, Tehsil Jawalamukhi, Distt. Kangra, H.P. and they are living as husband and wife
since then, hence their marriage may be registered.

Therefore, the general public is hereby informed through this notice that if any person who
have any objection regarding this marriage can file the objections personally or in writing before
this office on or before 29-09-2026 at 11.00 A.M. The objection(s) after 29-09-2026 at 11.00 A.M.
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will not entertained by this office and then the marriage will be registered according as per the law
prescribed.

Issued on this day 14th day of August, 2026 under my hand and seal of this office.

Seal. Sd/-
Sub-Divisional Magistrate-cam- Marriage Officer,
Jawalamukhi, Distt. Kangra( H.P.).

In the court of Assistant collector 2nd Grade, Jawalamukhi, Distt. Kangra (H.P.)

Case No. 8142154/2026 Date of Hearing 01-09-2026

Malkan Devi w/o Sh. Mauji Ram, r/o Village Thana, P.O. Dohag Dehrian & Tehsil

Jawalamukhi, Distt. Kangra (H.P.) .. Applicant.
Versus

General Public .. Respondent.

Whereas, Malkan Devi w/o Sh. Mauji Ram, r/o Village Thana, P.O. Dohag Dehrian &
Tehsil Jawalamukhi, Distt. Kangra (H.P.) has submitted an application under section 37/38 of the
Himachal Pradesh Land Revenue Act, 1954 alongwith supporting documents, before the court of
the undersigned for correction of her name in the revenue record.

The applicant has stated that she is concerned with the land comprised in Revenue Village
Thana, Patwar Circle Dohag, Tehsil Jawalamukhi, District Kangra (H.P.). Her name has been
wrongly recorded in the revenue entries/Jamabandi as "Malkan Rani" instead of her name correct
name "Malkan Devi". She has further stated that her correct name is "Malkan Devi", which is duly
recorded in her Voter Card, Aadhar Card, Panchayat Records and other supporting documents.

The applicant has therefore, requested that her name in the aforesaid revenue record be
corrected from "Malkan Rani" to "Malkan Devi" in accordance with the documents submitted
alongwith the application.

Now, therefore, through this proclamation published in the Official Gazette, notice is
hereby given to the general public that if any person has any objection regarding the proposed
correction of the applicant's name from "Malkan Rani" to "Malkan Devi" in the revenue entries
pertaining to Revenue Village Thana, Patwar Circle Dohag, Tehsil Jawalamukhi, District Kangra
(H.P.), he/she may file his/her objection in writing before this court on or before 01-09-2026.

In case no objection is received within the stipulated period the matter shall be decided on
merits in accordance with law and no objection received thereafter shall be entertained.

Given under my hand and seal of this Court.

seal. Sd/-
Assistant collector 2nd Grade,
Tehsil Jawalamukhi, Distt. Kangra (H.P.).
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In the court of Assistant collector 2nd Grade, Jawalamukhi, Distt. Kangra (H.P.)

Case No. 8142141/2026 Date of Hearing 02-09-2026

Parul d/o Sh. Anil Kumar, r/o Village Choran, P.O. & Tehsil Jawalamukhi, Distt. Kangra

(H.P.) .. Applicant.
Versus

General Public .. Respondent.

Whereas, Ms. Parul d/o Sh. Anil Kumar, r/o Village Choran, P.O. & Tehsil Jawalamukhi,
Distt. Kangra (H.P.) has submitted an application under section 37/38 of the Himachal Pradesh
Land Revenue Act, 1954 alongwith supporting documents, before the court of the undersigned for
correction of her name in the revenue record.

The applicant has stated that she is concerned with the land comprised in Khata No. 19 and
Khatoni No. 23, situated in Revenue Village Choran, Patwar Circle Badoli, Tehsil Jawalamukhi,
District Kangra (H.P.). Her name has been wrongly recorded in the revenue entries/Jamabandi as
"Kumari Priyanka" instead of her correct name "Parul". She has further stated that her correct name
is "Parul", which is duly recorded in her School records, Voter Card, Aadhar Card, Panchayat
Records and other supporting documents.

The applicant has therefore, requested that her name in the aforesaid revenue record be
corrected from "Kumari Priyanka" to "Parul" in accordance with the documents submitted
alongwith the application.

Now, therefore, through this proclamation published in the Official Gazette, notice is
hereby given to the general public that if any person has any objection regarding the proposed
correction of the applicant's name from "Kumari Priyanka" to "Parul" in the revenue entries
pertaining to Khata/Khatoni No. 19 and Khatoni No. 23 Revenue Village Choran, Patwar Circle
Badoli, Tehsil Jawalamukhi, District Kangra (H.P.), he/she may file his/her objection in writing
before this court on or before 02-09-2026.

In case no objection is received within the stipulated period the matter shall be decided on
merits in accordance with law and no objection received thereafter shall be entertained.

Given under my hand and seal of this Court.
seal. Sd/-

Assistant collector 2nd Grade,
Tehsil Jawalamukhi, Distt. Kangra (H.P.).

In the Court of Naib-Tehsildar-cum-Executive Magistrate, Raja Ka Talab,
District Kangra (H.P.)

File No. /NTEH/2026 Date of Institution : 12-08-2026  Case Titled : Registration of Birth

Shiksha Devi d/o Sh. Saran Dass, r/o Vill. Garan, P.O. Gurial, Sub-Tehsil Raja Ka Talab,
Distt. Kangra (H.P.) . .Applicant
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Versus

The General Public .. Respondent.
Notice to the General Public

Whereas, Shiksha Devi d/o Sh. Saran Dass, 1/0 Vill. Garan, P.O. Gurial, Sub-Tehsil Raja Ka
Talab, Distt. Kangra (H.P.) has filed an application before the undersigned that date of Birth of her
01-07-1962 but due to ignorance and lack of knowledge it has not been entered in the concenred

Gram Panchayat register. She has further stated that she wants to get it registered in Gram
Panchayat, Sub Tehsil Raja Ka Talab.

The applicant has attached non-availability certificate, recommendation of Additional
District Registrar (Birth and Death)-cum-Medical Officer of Health Kangra at Dharamshala.
Affidavit of two witnesses namely Sh. Fauji Ram s/o Sh. Dityu Ram, r/o Vill. Garan, P.O. Gurial,
Sub-Tehsil Raja Ka Talab, Distt. Kangra (H.P.) & Sh. Lakshman Dass s/o Sh. Duni Chand, r/o Vill.
& P.O. Maira, Sub-Tehsil Raja Ka Talab, Distt. Kangra (H.P.) have been attached in support of his
claim.

Now, therefore, in pursuance of section 13(3) of The Registration of Birth & Death Act,
1969 a proclamation to all General public concerned is hereby issued that objections in this regard
i.e. to enter the date of birth of Shiksha Devi d/o Sh. Saran Dass shall be heard by the undersigned
on 22-09-2026 in his court at Raja Ka Talab. Anyone having any objections in the matter may do
so on the said date and place in person or through legal practitioner or his/her recognised agent. In
case non-appearence, the proceedings will continue ex-parte and necessary action in this matter
will be taken accordingly as per law.

Given under my hand and seal of the court on 22-08-2026
Seal. Sd/-

Naib-Tehsildar-cum-Executive Magistrate,
Raja Ka Talab, District Kangra (H.P.).

§ Jgrerd A YaY FAR, HEh FarEdl fgda oof, s,
St @iereT (fRovo)

q6 XM gF Al Yoy I, AR T 9 SreER 9AR, d8dld SRR, T Sirer
(fRowo) |

ERIk

3MH ST UTH G1ad IR

IfAT—UF SR IR 13(3) ST Ud J&T USHIBRUT ARIH, 1969 & =i |

e I GF S0 A M, Faril T g S[hER GAR, dgdid 3aRI, RTer sirer (fBovo)
9 39 JETId H URIA-UF IOIRT © b S¥deT 9T faTid 10—09—2026 T T I T[HER FAR,




7736 ST, fRHTeeT UQel, 29 SR, 2026 /07 ¥IGUS, 1948
dedle 3T, fS7elm wiTer (fRo¥o) H goT o I HdEel TR UaRd /ad & Rafs |
TSl el gl & |

3 39 SYATR & ARIH A WAWHRU b JRad fHar oiren 7 6 afe = afe a1
SR TSPV & R H Plg IoR d YRSl & I g8 P 20—09—2026 DI Jds 10.00 Iol
3 ST H STATAd AT bl 8IS SR 3199 SOk d ARl U HR Fhdl 8, el

SWIFT ST T4 Fg UGBV B & 3MMes © G TU | S IWRI Dlg TaRTel 9 Gl
ST |

3171 faieh 20—08—2026 BT WX EXIER d HIBR IAaTeld GIRT STRI 3T |

AER | FAEIRT / —
TErIS aHedl fadrg sroft,
g, Rt swirsr (fRovo) |

THeT e dedielaN U9 Weie qaEdl fgdard Aol agdid seig,
e sl (fRowo)

f<1et S0 : 821891 /2026 TRIG HOT™3lT : 17—08—2026 TRRG UM : 24—09—2026

£ RIS FAR Y3 S M GF WA, FaRl 78 SEss, diell el $1d, dgdid
ger8, et siret (fRowo) et |

M ST BB |

QYT d1dd ATH g“b‘{ﬂr\ll

£ = FAR Y3 &I M G A1, a8t SEngs, Aol fSell $idl, aedi
gsre, S ®imel ([Bovo) 7 arareld H fais 17—08—2026 &I UIAAT—U= URId HRd BY 37U
wei—ua # g fhar g fb ol &1 ardfde 7 IS AR & U] uredl &1 AM [eRg
AW HeTd SEEs H Siiffs Rig &9 8 gal &, Silfd Tod aol gam o wefl J 3o
TR & AT H ofared UF dofardl, Fhel ShEQl, W OHIYOT UH, URaR Adhd, R
AU, U BT d AR DS AT Hel'\ B W & | 319 uredl o1 U M Bl gORIT & AT
IR & B MR fHar 7|

A 39 SYABR @ ARYH W HIARIRUT M SHdT $I Jraa fear smar g & fedr o
AR P oG WG FETe JE-gs d il &1 9™ Siffs R & WM ) S [HE
IUH IS8 HAR JF o1 M g3 W1, Fardl #81d Jass, diol S@el 13, Jedid a9ig,
ST wiTer (Rovo) & =M ORI &1 I Bl IoR RISl & Al 98 3Tl I JahierdH
TRIG U 24—09—2026 BT UT: 10.00 I97 ST IMETAd H BIOR BIHR IAT SOoR—UARTS YT PR
AHdT 2 | SR IRSTON UheRWl HIRIATS! 3l § s SUAT iR A1/ ORI Gol BT & 37
qTRa &R & S |

UE IABR ATSl [T 18—08—2026 P HX BXIER d HIEX A2 faTeld U ST g3l |

e | BAEIRT / —
TErId aHedl fadra sroft,
qeNe gerg, Tl wivTeT (fRowo) |




ST, feATaet Ucel, 29 3TRA, 2026 /07 HWIGUS, 1948 7737

el A9 dedieicR Ud 9Eie |aEdl fgdia Ao, dedid I9ig,
fStem wirsT (fRovo0)

f¥reT S0 : 821886 /2026 TR ASTRAIT : 17—08—2026 TRRG U : 24—09—2026

Y 9 I gF g, g3 IR, fFaril HeTd feea s, | RSrgell didl, agdid d9iE,
St wivreT (f2ovo) TRt |

JME ST  RIBAII |

ESECIEGECIENERIE] gb‘{fl(\ll

s =1 1o gF g, 43 IR, Al AgTel feoetn S, e fSi@ell widl, dgdld 9318,
STt @irer (fBodo) 7 SraTerd H B 17—08—2026 Pl UIAAI—UF U B §U AU HrRi—
gx H e fdar g 6wl &1 ardfde M 9% 9 § Uk, Uil &1 A 1o e HeTd
feeatl Sal 9 #Weld Yaias® ¥ - o< <ol 8 Pl &, Silfd Told ol gaml © | i 7 3o
WIA—Ud & FHAT H A UF JAdMl, Adbel SHEal, W@ HYon UF, URaR Tde, R
T3, R IS g AER PHIS A Holel B I & | 39 Uil 7 3o 1/ & gl &
3meeT g &1 &g s fham 7 |

A 39 SYABR @ ARYH W HIARRUT M SHdT $I Jraa fear mar 8 & fedr o
fdd T o 3ffFeg H8Td fooell ST T H8Td U H Uil &7 9™ 6 d< & WIMF W
q IS gF A g R, AR Aete e s« Aol [Sgell d1dl, dedid dsrs, T
FHiTer (fRo¥0) & M ORI FR IR Bl IoR Yol &1 Al Ig AATeAd I qohleras and
U9l 24—09—2026 BT UTd: 10.00 91 $H QTId H BIOR BIBY JTAT SOR—UARTST YT B el
2| TR IR THIRET BRIATE e H 18 S iR A1 ORI qof $R & A qIiRkd
HR e S |

YT IABR TS I 18—08—2026 P A TWIER d AIE Alad faTeld I ST Tl |

ATER | FXARIRT / —
TG AR fgda Sof,

el gsig, e st (fRowo) |

el e dedleieR U4 9Ere qaredl god Ao, dedld seIg,
St wireT (fRowo)

g o : 708449 /2026 TRIG HOTR3TT : 01—07—2026 IRIg Uy : 13—10—2026

£ G o1 §F fear =, ardl q8Tel THEs, HIS g, dedile deig, e BirsT
(fRowo) et |

JME ST  RIBAII |



7738 ST, fRATeeT USeT, 29 3R, 2026 /07 WIGUS, 1948
ARG I19d A GO |

£ GAd 51 §F Qe g, Al #etel qHgS, |l o, dedild dgsie, fOTell Bivsl
(fBowo) <1 sraTerd H =il 01—07—2026 T UIMAT—UF IR R gY MU UA—u= H e
W%%mﬁwaﬁﬁwwﬁﬁwémmﬁmwwmwm
Hﬁm?@mﬁ?ﬁawaﬁﬁgw% SiIfh ITerd &l galm 2 | wreft 7 3o wef—ua & wweiA
H ofdred UH TAdEI, Ahel STHIE4l, W AN U, YRIR Adhd, R yHo—ud, U9 $1e d
JMER BT AT Hel' = B I © | AF Uil 7 37U A1 P GORIT & 3MMQY UIRT B 5g AU
far 2

3T 39 SYABR @ ARYH W HIARIRUT M SHdT $I Jraa fear mar & & fedr o
FIHT BT IO WG ATl [HES, Aol ofgdl H il &1 M gAld Sl & WIF R gAd
RIS, [Faril w8t [HEs, AiSll o, dedid deis, Rfar diTer (fBovo) & M ORI R dR
PIs IOR RIS 8 Ol I8 SMATAAT AT Idhlaia aRd Uil 13—10—2026 T UTA: 10.00 do1 39
3ETId H BIOR BIhR AU IOR—TRTS U HR FhT & | IR IRSIONT YhaRWbT Hriare]

e # A TG AR A ERN G9l B @ Sy Uk R A T |

I8 TIABR 3N fAIH 18—08—2026 HI X TXIER G AR Afd IIQTeAd A TRI T |

AER | FAEIRT / —
AEIS FHTEdT werd Siofl,
qeNe getg, RTelr wivTeT (fRowo) |

§ QT BRIGRI SUSIRABRY, dediel el forer geef, (fRowo)

2 gex < YA Wo &N g T, Faril Wa g SreER Sagd™, dediel q4ral, el
%ol (f2ovo) |

ERIE

STH ST dAT

a9 ——yered TR IEd § Y &5 AR IR |

3 Fex I YA Wo N g g, Al Wa g SreER Sagdd, dgdle d4rel, el

(%oqo)ﬁsvwﬁ%ﬁﬂ?ﬁwﬁézﬁﬁwo%wgwaﬁa—gﬁ@mwﬁw
e aﬁsﬂqcﬁ—w 7Y YT ORI § f& A ST <t ool w@o %ﬁarzr@wzﬁrﬂ—g
faTis 20-07—2017 B gE & | UG T GG SFIAGE T TH I FoG GollHRT 3fHerg H ol
T8 8 T 3@ 98 Tof dRar ared €| 59 919d UM vErad shagd 9 g fafear siiter
Foe] I B BRaATs Ty dAT il AT b S SRl <dl ool o s SATg M B Y
fafdr 20—07—2017 & qM 4G fAfY T A IR RwHIRY @ T T

3T WIARIRYT dI 9 3eIER gRT gfud fear omar 2 fo afe foefh afa faew o
ST SHTCH <4l Uil @0 8l ST M @1 Jg Al g5 dRar R Uiy 8 dr a8 fadid
18—09— 2026$\T?1Ts<ﬂ41é31c;|o1d g9 | 31UAT JMURT ol HRdl Fhdl & | D SURIT Dig 4l

IR /YRSl AR 81 BT a2l FRIMER UM gardd Sagsd & o el 4 UoilhRol
JferRg # Jg Al g5 PRaAT & Qe UIRT HR & S |




ST, feATaet Ucel, 29 3TRA, 2026 /07 HWIGUS, 1948 7739
3ITST fa=iieh 19—08—2026 I A BXIER d HIER IAQTeld §RT SINT 3T |

AER | IR / —
BRIPBN] TUSTIETBNI,
qgdrel ATetl, fSTer goe] (fRovo) |

g ITRTAd PRGN JUSHEBNI, Tediel Jarat, forer Fegy. (Bovo)

S fhRr gl 2l &g g, FaRi T URe, SR delrel, dgdrel J4rell, [Tl foo]
fovo |

ERIk|

SATH ST1dT

faTI —uaTe 33deR 99d o fafd g &R ar |

St fhR gl 2l &g g, ARl T UReM, STheR dolred, dgdlel J4rell, fS7ell foo]
fRoU0 7 ST H SMAGA—UF HY YU ORI 2 b I GF 1 a9 gF & S =<
BT T 22—03—2016 P §AT © | W= TM Yo AT & OTH g Jg TSR0l AW H Tof
TE1 2| O 3/ 98 ol PRAMT e & | $9 919d UM gErdd v 9 g b sitert
Foe], W BFEE PRATS T3 AT U1 AT 6 2N 997 gF 37 99 I= &1 oA A 22—-03—2016 ©
e o fafer ot wx= IR RIeiRer & 78 2|

3d: FIHTERYT Bl 39 SeIeR gRT o fhar orar & & afq fadr aafdq fa=iy @1 s
g9 g Al S T B O A g6 dRa g ARy 8 A 98 Qe 18—09—2026 BT AT SHA
Ud I7GTeId Bl H YT JMART &S HRAT Ahdl & | 3D IR Dls W SR /TR AT 8]
BT AT MR U9 U=rdd eellvl & O dT §g UoliaRoT fed ¥ o fafdr &<
HRAT B MY UIRT HR 3 SIeT |

31TST &I 18—08—2026 DI WX BIER g HIBR JaTeld GIRT NI §aTT |

AR | FTeIRd / —
HRIBRT TUSIEIBNI,
dg¥irel /T, R7elm deel (fBovo) |

9 3T HRIDR IUSIOBRI, eI ATel!, fS7elm T (fRovo)

£ B4 T g 80 XA T, ARl Td g SIeER 3iles ATl dediid A4Tell, e dee]
(fRowo) |

EEIE]

STH ST dAT

fITg —uare 33deR 919d o fafd g9 &R ar |



7740 ST, fRHTeeT UQel, 29 SR, 2026 /07 ¥IGUS, 1948

$ B4 I g 5 XA O, ARl 9 9 STEER 3iles JTell, dediied A4Tell, el dee]
(fBovo) =1 59 <A H U T AT P USHAHROT B I AIGT—9F HI LUT—UF ISTRT
2 & 4 &0 I g3 0 09 I BT O A6 21—04—1959 BT B3l © | TR U™ 4amdd 3Mcs
HATCAT & STH g Fcg USHPRT Aol # &G T8l 2 | foRT 319 98 g9l HRAMT d18d ¢ | 9 d19d,
UM add JAles Aol 9 g fafbear el foe] W B« $Ralg Ts dofl a™r 137 fh
s &0 I gF S 9 IR B O A 21—04—1959 B, TAT O AT g9 R I R
B TS B

A AIAIRYT &l 39 $¥eR gRT gfad fbar <mar g & afe il aafaa faviy &1 =i
B & F Al kA9 I Bl o Y &1 dRar aR AIRT B Al 98 fadId 19-09—2026 Pl AT
SAY Jd S7GTeld Bl H U AMYRT TS HRAT Al & | $9d SR blg |l IR / YRSl AT
B BRI qAT FRATAR U U9 3iles A6l & O OT Jg USIThRUT el # o fofey

TS PRAM B AR UIRT HR & ST |
31TST &I 20—08—2026 DI #X ELIER g HIBR IaTeld GR1 SIRI §aTT |
I | BTN / —

C [aN [N [aN
DIUDIRT qUSIEDIN],

Tedier w1, fSTerm qeeg, (Bovo) |

In the Court of Dr. Jaibanti Thakur, HAS, Marriage Officer-cum-Sub-Divisional
Magistrate, Kullu, District Kullu (H.P.)

1. Rohit Sharma s/o Sh. Ashok Kumar, r/o V.P.O. Bhira, Tehsil and District Hamirpur

(H.P.)

2. Irina Thalhammer d/o Sh. Valeria Lyakin, r/o Scheibenbergstrasse 38/2/22, 1180
Vienna, Austria . ..Applicants.
Versus
General Public

Subject.—Proclamation for the registration of marriage under section 15 of Special Marriage
Act, 1954.

Rohit Sharma and Irina Thalhammer have filed an application alongwith affidavits in the
court of undersigned under section 15 of Special Marriage Act, 1954 that they have solemnized
their marriage on 11-08-2006 and they are living as husband and wife since then, hence their
marriage may be registred under Act ibid.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objections personally or in writing before this
court on or before. The objections received after 13-09-2026 will not be entertained and marriage
will be registered accordingly.

Issued today on 12-08-2026 under my hand and seal of the court.

Seal. Sd/-
DR. JAIBANTI THAKUR, HAS,

Marriage Officer-cam-Sub-Divisional Magistrate,

Kullu, District Kullu (H.P.).
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Before the District Registrar (Marriages)-cum-Additional District Magistrate Kullu,
District Kullu (H.P.)

1. Sh. Bhadar Singh s/o Sh. Sant Ram alias Sangat Ram, r/o Village Pirdi, P.O. Mohal,
Tehsil and District Kullu (H.P.).

2. Smt. Kirana Kumari d/o Sh. Sant Ram, r/o Village Naraini, P.O. Mohal, Tehsil
Bhunter Distt. Kullu (H.P.)

Versus
General Public

Subject.—Regarding Registration of Marriage u/s 8(3) of the H.P. Registration of Marriage Act,
1996.

Sh. Bhadar Singh s/o Sh. Sant Ram alias Sangat Ram, r/o Village Pirdi, P.O. Mohal, Tehsil
and District Kullu (H.P.) & Smt. Kirana Kumari d/o Sh. Sant Ram, r/o Village Naraini, P.O.
Mohal, Tehsil Bhunter Distt. Kullu (H.P.) have filed an application along with the affidavits in the
office of undersigned stating therein that they have solemnised their marriage on 23-02-2026, but
marriage has not been found entered in the records of Registrar of Marriage, Gram Panchayat
Balh-2, in Tehsil & District Kullu, H.P.

Therefore, objections are hereby invited from the general public through this notice, that if
anyone has any objection regarding the registration of this marriage, they can file their objection
personally or in writing before the court of the undersigned within 30 days from the publication of
this notice.

Issued my hand and seal of the court today on 20th August, 2026.
Seal. Sd/-
(SURJEET SINGH RATHORE),

District Registrar (Marriages)-cum-ADM
Kullu, District Kullu (H.P.).
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In the Court of Sh. Aditya Guleria, Executive Magistrate, Sundernagar,
Distt. Mandi (H.P.)

In the matter of :

Smt. Najma Bibi d/o Sh. Sharif Mohd., r/o Village Dugrain, Tehsil Sundernagar, Distt.
Mandi (H.P.) .. Applicant.

Versus

General Public .. Respondent.

Subject.—Registration of delayed birth of the applicant.

Whereas, an application u/s 13(3) of the registration of Birth and Death Act, 1969 has been
received from Smt. Najma Bibi d/o Sh. Sharif Mohd., r/o Village Dugrain, Tehsil Sundernagar,
Distt. Mandi (H.P.) seeking registration of her delayed birth event, stated to have been born on
12-03-1977 at Village Dugrain, P.O. Kanaid, Tehsil Sundernagar, Distt. Mandi (H.P.) which could
not be entered/registered within the prescribed period under the Registration of Births and Deaths,
Act, 1969 in the record of Gram Panchayat Kanaid, whereas the said applicant has prayed for
registration of the said birth at this belated stage.

Now, therefore, notice is hereby given to the general public that if any person has any
objection or information regarding the facts stated in the said application, he/she may submit the
same in writing alongwith supporting evidence, if any, to the undersigned on or before 15-09-2026.

In case no objection is received within the stipulated period, it shall be presumed that no
one has any objection and the matter shall be proceeded further as per law.
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Issued under my hand and seal on this day of 13th of August, 2026.

Seal. Sd/-
Executive Magistrate,
Sundernagar, Distt. Mandi (H.P.).

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Balh,
District Mandi (H.P.)

In the matter of :

1. Sh. Prem Singh s/o sh. Khem Singh, r/o Village Jaroli, P.O. Sianji, Tehsil Balh,
District Mandi (H. P.).

2. Smt. Dhaneshwari Devi d/o Sh. Jagat Singh, r/o Village Palautha, P.O. Upper Behli,
Tehsil Balh, District Mandi (H.P.).

Versus
General Public

Subject.—Application for the registration of Marriage under section 15 of Special Marriage Act,
1954.

Sh. Prem Singh s/o Sh. Khem Singh, r/o Village Jaroli, P.O. Sianji, Tehsil Balh, District
Mandi (H.P.) and Smt. Dhaneshwari Devi d/o Sh. Jagat Singh, r/o Village Palautha, P.O. Upper
Behli, Tehsil Balh, District Mandi (H.P.) under section 15 of Special Marriage Act, 1954 that they
have solemnized their marriage on 10-03-1993 according to Hindu rites and customs at r/o Village
Jaroli, P.O. Sianji, Tehsil Balh, District Mandi (H.P.) and they are living together as husband and
wife since then. Hence, their marriage may be registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person, who
has any objection regarding this marriage, can file the objection personally or in writing before this
court on or before 16-09-2026. After that no objection will be entertained and marriage will be
registered.

Issued today on 17-08-2026 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Balh, District Mandi (H.P.).

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Balh,
District Mandi (H.P.)

In the matter of :

1. Anurag s/o Sh. Devi Ram, r/o Village Chhatru, P.O. Kummi, Tehsil Balh, District
Mandi (H.P.).



7744 ST, fRATeeT USeT, 29 3R, 2026 /07 WIGUS, 1948

2. Smt. Shivani d/o Sh. Suresh Kumar, r/o Village Janed, P.O. Marathu, Tehsil Sadar,
District Mandi (H.P.).

Versus
General Public

Subject.—Application for the registration of Marriage under section 15 of Special Marriage Act,
1954.

Sh. Anurag s/o Sh. Devi Ram, r/o Village Chhatru, P.O. Kummi, Tehsil Balh, District
Mandi (H.P.) and Smt. Shivani d/o Sh. Suresh Kumar, r/o Village Janed, P.O. Marathu, Tehsil
Sadar, District Mandi (H.P.) under section 15 of Special Marriage Act, 1954 that they have
solemnized their marriage on 07-10-2024 according to Hindu rites and customs at r/o Hateshwari
Mata Temple Diargi, Tehsil Balh, District Mandi (H.P.) and they are living together as husband and
wife since then. Hence, their marriage may be registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person, who
has any objection regarding this marriage, can file the objection personally or in writing before this
court on or before 16-09-2026. After that no objection will be entertained and marriage will be
registered.

Issued today on 17-08-2026 under my hand and seal of the court.

Seal. Sd/-

Marriage Officer-cam-Sub-Divisional Magistrate,
Balh, District Mandi (H.P.).
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In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H.P.)

In the matter of :

Raji Devi w/o Sh. Satya Pal, r/o Village Nagadhar, P.O. Delath, Tehsil Nankhari, District
Shimla, Himachal Pradesh .. Applicant.

Versus
General Public .. Respondent.
PROCLAMATION REGARDING CORRECTION OF NAME

Whereas, the above named applicant has submitted an application for the correction of her
name from Raj Kumari w/o Sh. Satya Pal to Raji Devi w/o Sh. Satya Pal in the records of Aadhar
Card and all other relevant documents associated with the applicant.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding to change of applicant name as Raji Devi w/o Sh. Satya Pal in place of
Raj Kumari w/o Sh. Satya Pal they should appear before the undersigned on or before
11-09-2026 either personally or through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard.

Issued today on 14th day of August, 2026 under my hand and seal of the Court.

Seal. Sd/-
(HARSH AMRENDER SINGH, HAS),

Sub-Divisional Magistrate,

Rampur Bushahr, District Shimla (H.P.).

In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H.P.)

In the matter of :

Smt. Satya Devi d/o Sh. Jalmi a/p w/o Sh. Daleep Kumar, r/o Village Badhal, P.O. Jeori,
Tehsil Rampur, District Shimla, Himachal Pradesh .. Applicant.
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Versus

General Public .. Respondent.
PROCLAMATION REGARDING CORRECTION OF NAME

Whereas, the above named applicant has submitted an application for the correction of her
name from Bimla Devi to Satya Devi in the records of Aadhar Card and all other relevant
documents associated with the applicant.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding to change her name as Satya Devi w/o Sh. Daleep Kumar in place of
Bimla Devi w/o Sh. Daleep Kumar Negi, they should appear before the undersigned on or before
18-09-2026 either personally or through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard.

Issued today on 19th day of August, 2026 under my hand and seal of the Court.

Seal. Sd/-
(HARSH AMRENDER SINGH, HAS),

Sub-Divisional Magistrate,

Rampur Bushahr, District Shimla (H.P.).

In the Court of Mukesh Sharma (HAS) Sub-Divisional Magistrate, Kumarsain,
District Shimla (H.P.)

In the matter of :

Raj Kumar s/o Sh. Prahlad, r/o Vill. Lathi, P.O. Kumarsain, Tehsil Kumarsain, District
Shimla (H.P.) .. Applicant.

Versus
General Public .. Respondent.

Subject.— Notice/Proclamation Regarding Correction of Name in Aadhar Card of Dikshant
Sharma.

Whereas, the above named applicant has submitted an application for the correction of
name of his son from Dikshu to Dikshant Sharma in the record of Aadhar Card and all other
relevant documents associated with the application.

Now, therefore, objections are invited from the general public that if, anyone has any
objection regarding change of name as Dikshant Sharma in place of Dikshu, they should appear
before the undersigned on or before 18-09-2026 either personally or through their authorized
agent/pleader.
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In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard.

Issued today on 19-08-2026 under my hand and seal of the Court.

Seal. Sd/-
(MUKESH SHARMA, HAS),

Sub-Divisional Magistrate,

Kumarsain, District Shimla (H.P.).
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In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Bangana, District Una,
Himachal Pradesh

In the matter of :

1. Sh. Arvind Kumar age 33 years s/o Sh. Jagdev Singh, r/o Village Nalwari, P.O. &
Tehsil Bangana, District Una (H.P.).

2. Savita Kumari age 21 years d/o Sh. Mohan Ram, r/o Ward No. 1, Bhairopur Harpur
Tola Majhaulia, West Champaran Bihar-845 454 .. Applicants.

Versus

General Public

Subject.—Application for the registration of marriage under section 15 of the Special Marriage
Act, 1954 (H.P.).

Sh. Arvind Kumar s/o Sh. Jagdev Singh, r/o Village Nalwari, P.O. & Tehsil Bangana,
District Una (H.P.) and Savita Kumari age 21 years d/o Sh. Mohan Ram, r/o Ward No. 1,
Bhairopur Harpur Tola Majhaulia, West Champaran Bihar-845 454 at present wife of Sh. Arvind
Kumar s/o Sh. Jagdev Singh, r/o Village Nalwari, P.O. & Tehsil Bangana, District Una (H.P.) have
filed an application alongwith affidavits in the court of undersigned under section 15 of the Special
Marriage Act, 1954 that they have solemnized their marriage on 14-04-2025 at r/o Village Nalwari,
P.O. & Tehsil Bangana, District Una (H.P.) and they are living together as husband and wife since
then. Hence, their marriage may be registered under section 15 of the Special Marriage Act, 1954.
Therefore, the general public is hereby informed through this notice that any person who has any
objection regarding this marriage, can file the objection personally or in writing before this court on
or before 28-09-2026 after that no objection will be entertained and marriage will be registered.

Issued today on 19th August, 2026 under my hand and seal of the court.
Seal. Sd/-

Marriage Officer-cam-Sub-Divisional Magistrate,
Bangana, District Una, Himachal Pradesh.
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In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Bangana, District Una,
Himachal Pradesh

In the matter of :

1. Smt. Kartaro Devi age 69 years d/o Sh. Tikhu Ram, r/o Village Jharlog Upper, P.O.
Patta, Tehsil Bhoranj, District Hamirpur (H.P.) at present w/o Late Sh. Jai Singh, r/o Vill. Lidkot,
P.O. Chulehri, Tehsil Bagana, Distt. Una (H.P.) .. Applicants.

Versus

General Public

Subject—Application for the registration of Marriage under section 8(4) of Himachal Pradesh
marriage rules (H.P.).

Smt. Kartaro Devi d/o Sh. Tikhu Ram, r/o Village Jharlog Upper, P.O. Patta, Tehsil
Bhoranj, District Hamirpur (H.P.) at present w/o Late Sh. Jai Singh, r/o Vill. Lidkot, P.O. Chulehri,
Tehsil Bagana, Distt. Una (H.P.) have filed an application alongwith affidavits in the court of
undersigned under section 8(4) of Himachal Pradesh marriage rules (H.P.) that they have
solemnized their marriage on 02-03-1975 according to Hindu rites and customs at r/o Vill. Lidkot,
P.O. Chulehri, Tehsil Bangana, Distt. Una (H.P.) and they are living together as husband and wife
since then. Hence, their marriage may be registered under section 8(4) of Himachal Pradesh
marriage rules (H.P.). Therefore, the general public is hereby informed through this notice that any
person who has any objection regarding this marriage, can file the objection personally or in
writing before this court on or before 28-09-2026 after that no objection will be entertained and
marriage will be registered.

Issued today on 20th August, 2026 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Bangana, District Una, Himachal Pradesh.
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